FORM A
PUBLIC ANNOUNCEMENT

(Undcr Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvcncy Resolution Process for Corporate Pcrsons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
CPR CAPITAL SERVICES LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor CPR Capital Services Limited
2. Date of incorporation of corporate debtor 26.05.1995
3. Authority under which corporate debtor is | ROC Haryana
incorporated / registered
4. Corporate Identity No. / Limited Liability | U74899HR1995PLC041854
Identification No. Of Corporate Debtor
5. Address of the registered office and | Tower C-2022, Redwood Residency, Sec 78,
principal office (if any) of corporate debtor | N.I.LF.M. Faridabad, Haryana — 121001
6. Insolvency commencement date in respect | 19.02.2026 (Order uploaded on NCLT on
of corporate debtor 20.02.2026, however it came into knowledge of
IRP on 24.02.2026)
7. Estimated date of closure of insolvency | 18.08.2026 (180 days from 19.02.2026)
resolution process
8. Name and registration number of the | Mr. Sanjay Mehra
insolvency professional acting as interim | Registration No: IBBI/IPA-001/1P-P-
resolution professional 01818/2019 -2020/12784
9. Address and e-mail of the interim resolution | Add.: B-11, Third Floor, Geetanjali Enclave,
professional, as registered with the Board Opp Aurbindo College, New Delhi - 110017
Email: sanjay.mehra64@gmail.com
10. | Address and e-mail to be wused for | Add.: Upper Ground Floor, A-394, Defence
correspondence with the interim resolution | Colony, New Delhi - 110024
professional Process Email ID: cirp.cprcapital@gmail.com
11. | Last date for submission of claims 11.03.2026
12. | Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | NA
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)
14. | (a) Relevant Forms and Weblink: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, Court-II, has
ordered the commencement of a Corporate Insolvency Resolution Process of the CPR Capital Services
Limited on 19.02.2026 (however, it came into knowledge of IRP on 24.02.2026).

The creditors of CPR Capital Services Limited are hereby called upon to submit their claims with
proof on or before 11.03.2026 to the interim resolution professional at the address mentioned against
entry No. 10. The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter [V of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
The proof of claims is to be submitted by way of following specified forms along with documentary
proof in support of their claims.




Form B- For claims by Operational Creditors (except Workmen and Employees); Form C- For claims
by Financial Creditors, Form CA- For claims by Financial Creditors in a class as aforesaid, Form D-For
claims by Workmen and Employees, Form E- For claims by Authorized Representative of Workmen
and Employees, Form F- For claims by Creditors other than Financial Creditors and Operational
Creditors.

Submission of false or misleading proofs of claim shall attract penalties.

Interim Resolutio Profesg ﬁgl
IBBI/IPA-001/TP-P-01818/2019 -2020/12784
CPR Capital Services Limited

Process Email ID: cirp.cprcapital@gmail.com

Date: 25/02/2026
Place: New Delhi
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vRsTE AP HIUAING FINANCE CORPORATIONLTD
+H ni , &N oor, Ing, Navonharat Estate, ZakKaria bunder hoad,

0 e Sewri (West), Mumbai 400015. Maharashtra.
FINANLE CIN No.: U65922MH2005PLC272501

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. The
borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and
interest thereon, costs etc.

HOWSIMNEG

SAVE HOUSING FINANCE LIMITED

(Formerly known as Mew Habitat Housing Finance & Development Limited

Office: Unit No.761, Tth Floor, Vegas Mall, Plot Mo.06, Sector-14,
Dwarka, Mew Delhi=110075, E=mail: infodfnewhabitat.in, infofsavehfl.in

Web : www.savehfl.ln, Mob: +91 88100 83317

POSSESSION NOTICE

Whareas tha undersigned being the Aulhonzed Officar of SAVE HOUSING FINANCE LIMITED (Formerty known as Mew Habdtat
Housing Finance & Development Limited) under the Secumizalion and Recorsiroction of Financial Asseds and Enfarocament of Sacurily Inberesl
P | E~:<f2 iAct B4 of 2002 (harainafier rafemed 1o as "tha &cl™) and in exercise of power conferad under Seclion 13012} raad with Rula 3 of The
Sacurily Interest (Enforoérmeanl) Rules, 2002 issued a demand Motice on below mentioned dabe. calling upan ibe betow mentionéd . Barromeess ko
regay he Emount mentaned in the notice within G0 days from tha data of recemt of the sald Moticas: Thie boemower heving Tedad to rapey tha amaundt,
Molice & hertbiy givin 10 the barrower and the public ingeneral that the endersigned bk aken possaession of the property described hansin below in
exercise of powars conferrad on him wnder Section 13441 of tha aad Ack reed with rula 8 & 9 of the said ruas on ﬂﬁrﬂ'ﬁl mantiened date, The
borrowes!GuaranionMorigagor & parbcuar and fhe public in genersl s hereby cautioned nod o deal with the properdies and dealings
with tha properias will be subgect to the chargs of SAVE HOUSING FINANCE LIMITED (Formerly known as Mew Habital Housing
Finance & Development Limited] for an amouni menfionad in ihe notice, The borrower atlantion is invied 1o provisians of sib-section (B} af
Section 13 ol "TheAct, Inrespectal ime avallable, ioredasm the sacured asaals

5r. | Name of the Borroweri Dascripthon of Proparty
Mo, Co-borrower!Guarantor

Demand Motice
Possession
Molice

Crutstanding
Amount

SN| Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No.| Demand Notice Possession
1 | Pankaj Kumar (Borrower), 14/Nov/25 PlotNo.42 AAnd 43, Land Area Meausring 200 Sq. Yds., Out Symbolic

Jyoti Kohli (Co Borrower)
HL0000000130832

Rs.1890859/- as on
12/Nov/25

Of Khasra No. 44/6, Situated In The Revenue Estate Of|Possession Taken
Village Hastsal, Delhi State Delhi Colony Known Block A|  21/02/2026
Deepak Vihar, Uttam Nagar, New Delhi-110059, Boundaries
As Follows: North — Portion Of Plot No. 42a 43 South — Plot
No. 44 East—Gali 10 Ft. West—Road 20 Ft.

1. | 1. 5h. Vivek Dihar Dwived| 5o Sh, Dﬂ-'pla Ram
Dwivedi & 2. Smil. Privanka Wio Sh. Vivelk
Dhar Dwivedl Rio Flat Mo, 1858, J-Block, Shin
Krishna Apatment, Sector- 16, Rohinl, Sector-
{5, Morth Wast, Dethi-110088, At at ¢ Flad
Mo 24 Grownd Floor, (LG Biock-J, Phasa-72,
Sacior-16, Rohim, Naw Delni- 1100485

Dated: 24/02/2026, Place: New Delhl

Freahodd LIG Flel Bearing Mo.24, on
Grownd Floor, n Block-3, Fhage-2,
Sactor 16, Known as Shree Knshna
Aparment, Sikvatad @ lhe Leyou
Plam of Rohind Residantial Schema,

12422025 |Red0.83, 246 (Rupess Thirty Five
Lacs Ebghty Thres Thousand Thres
Hundred gnd Forty Six Only) as on
24 0 208 together with  furthar
ntarest gnd moidenral expensas and
Deiha-110088, with the fmeaehold cosls thera on i Loan Account Mo,
'lghla oftha tand undar the seid Fiag HEGMWHEAMOI G2 L0003

AUTHORISED OFFICER, SAVE HOUSING FINANCGE LIMITEDY

24,02 2026

Date : 25.02.2026
Place : Uttam Nagar

Authorised officer
Vastu Housing Finance Corporation Ltd

2, OfL: B Fhaar, Antriksh Bhawan, £2, K.G. Marg, Rew Dethi=-110001, Ph,: §91-233570 71, E33571TE, 23706414, Web.: wwi.onbhausag.con
Branch Of.: No. 22, 9th Floos, Antriksh Bhawan, Kasturba Gandhi Barg Central Delhi - 110001,

Branch Off.: No. 5-17, 2nd Floor, Green Park Exiension, Near Uphaar Cinema Complex West Dedhi - 110016
ROTICE UNDER SECTION 13(2) OF CHAPTER 1 OF SECURITISATION & RECONSTRUCTION OF FINAHCIAL ASSETS AND ENFORCE
SECURITY INTEREST ACT 2002, READ WITH RULE 3{1) OF THE SEGURITY INTEREST [ENFORGEMENT) RULES, 2002 AMENDED AS

We, the PNB I-Fq:usm!gFFmarign Ltd. (hereinafler referred lo as "PNEHFL’} had issued Demand notice U/s 13]!2] of Chapder Al of the 5 ian
& Heconstruction of Financial Assels and Enforcement of Security inferest Act, 2002 (hereinafier referred Io as the “Acl”) by our DELHI Office
Situated #1 No. 22, 91k Fioor, Antriksh Bhawan, Kasturba Gandhl Marg Central Dedhd - 110001, by our GREEN PARK Office SHuated at Mo, 5-17,
2nd Floor, Green Park Exienzion, Near Llphaap_i'rlrrﬂma Complex Wesi Debhi - 110016, The said Demand Notice was issued through our Authorizes
Qfficer, 1o you all below mentioned Borrowers'Go-Borower/uarantors since your account has been classified a5 Non-Perionming Assels ag per
the Reserve Bank of IndiaMational Housiag Bank puidalnes due to nonpayrmsnt ol inslaliments’ intarast. Tha conbants of the sarms sne the oalzulls
cormmEled by you in the payment of installments o1 principsts, mberest, 1. The outstanding armaunt 15 merticned below. Furthe:, Wi reasans, we
bielieye that yoal are evading 1he sesvice of Demand Natice and hence tis Publication of Demand Motice which is also reguired LS 1342) of the said
fict, You are hereby called upon 1o pay PNBHFL within 2 pericd of 60 Days of the date of publication of 1hés. demand notice the aforesaid amaunt
aiang with up-to-datz interest and charges. faing which PREHFL wil take necessary actsn under all or any of the ||'-rm'|5|r.ns af section 13i4) of the
s3id Act, agams! all ar :H? ong ar mare of he secured assals includng %ing pessesssan of the secured 2ssets of the bormowess and guaranions,

Your kind difention is imviled 10 grovesions: of sub-Section (8] af section 3 6t the of the Securttizatsan-and Reconstruction of Financial Assels and

Era.mrcerrluntufﬁazmrr:- Indergst Act, 2002 where under you can tenderpay the entire amount of outstanding dues fpgether with all costs, chares and

expenses mcurred by the PNB HFL only fill the date of publication of the natice for 5a8 of the secured asseds by pubfic auction, by inviling guotztions,

temder frm Ea;lh&c ar I:IFqun-.'ale brealy, Plaase alsa node {hat f fhe enlirs amoun of cutstandng dues togetbar with tha cosls, chargas and expenses

e by Che PRE HFL i nab tendirad befare pubfication of nolice forsabe ol the secured a55ets t# !I."_.Il‘.-:ti auction, by inviting li'-II'J"-EI'n"ZIIT!‘i. [Bnicer

frarm pusalic ar by privase featy, you may not be entitled o redeem e secured asset(s) therealier, FURTHER wou are prahioibed Us 13(13) of the said

At rom transfgming either by wav of Sale. [ease or in any ather way he sioresaid secured assels,

finance LimiEsd

uriti

n Name & Address of Barrower & Mame & Address of ieg) i Al
: Wpnas T s {0 "Bte g Beriand
0001666 | Sunil Kumar / Rajesh Kumar & Sahav|B 5 Bisht Add:1- Flat No-1% |Hono, 208, Pockat-| 17- Rg. 10,50 458 33/
0007125 | Bingh Add:1- Flab MNe-17 M Pockal-d, Bunds | M Pocket-4, Hundli Gharali, |1l Kupdh Ghaeali | Feb- Rupees fqn Lakhs
BO.: |Gharoh, Delh-110096, Add:2- H.AMo. 208, | Delhi-110096, Add:Z- H.no |Mayur  Vikar-lll, | 26 ghty Thousand Foar
Delhi  Pocket- 0, Kundli Gharol, Mayur Vikar-Hl, | 208, Pocket- [l Kundli Gharcdi. | Dedhi-110096 Hundred Fllrhﬂqht.ﬂmd
Delhi-110096 fayur Wihar-1i, Dethi-110096 Eighty Three Paiza Only)
HOW' |Amit. Kumar Dhaiya & MNemila Rana | Amil Kumar  Dahas | C-63, Third| 17- | Rs 1,04,61,890.02"
GRP  |Add-1- Vilage And Pos! Office-Nizempar, | Add:1- Fla No-263. Galib|Hoor, MG, M&an | Feb- Aupezs One Crore
0716 |Dolki-110081, Add: 2-C-63. Thid Fiaar, ’1? A partrisan, Pilampara, | Apartment,  M#an| 26 Four Lakhs Sixty One
208804 | Milan Aparimerd, Milan CGHS Lid, Plot fo. H'4- | Dedd-110034, Add:2- U-63, |CGHS  Lid,  Plot Theasand Ekght Humdresd
B0 |5 West Enclave, Pitam Pura. Delhi-110034 | Third  Flpoe MIG,  Milan|No.  H/4-5, West Hlntilzﬂ!_ﬂnehndm
Green- |Amil Kumar Dhsiya Add:3 WS -Regent | Aparbmenl Milan CGHS Ltd, |Enclave,  Pilam sa Dnly)
park | Cantractars  (ndia) Private  Limiled, A-19 }Plol Mo, Hed-5, West Enclave, | Purd, Dalhi-110034
Mansarover Garden, Delhi-110015, Namila | Pitam Pura, Delhi-110034
Rana Add:4- Migam Fratibha Kanya Vidhalava,
Mubarilgpur-1, Delhi-1100BE, Heganl
Confractors Inds Pyd Ltd, Rdd:S-  Flat Mo-263
Galkln Appartrent, Plampara, Delhi-110034,
| PLACE:- DELHI, GREENPARK, DATE:- 24.02.2026 S0/~ AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

Regd. Office: ICICI Bank Limited, ICICI Bank Tower, Mear Chakli Circle, GI{?"‘

P
-.ﬂfclc:l Banlc | ruic rood, vadodara, Gujarat, Pin- 330 007

Corporote Office: ICICI Bank Towers, Bondro- Kurla Complex, Bandro (E), Mumbai - 400 051
Regional Office: ICICI Bank Limited. NBCC Ploce, Pragati Vihar, Mew Delhi— 110 003
FUBLIC NOTICE-E-ALUCTION OF SALE OF FINANCIAL ASSET

In termis of the policy of ICIC] Bank Limited [*ICICT Bank™) on Sole of Finonciol Assets and in line with the regulatory
guidelines, ICICI Bonk hereby invites EOI from interested Scheduled Commerciol Bonks/ Small Finance
Bonks/ARCSMBFCS/FIsS other permitted transferees for purchase of twebve Mon-Performing Assets [“Financiol
AssetsT) on the terms and conditions indicoted herein under "Swiss Chaollenge Method”. it is hereby clarified that
confirmation of the nome of successful bidder will be subject to final opproval by the competent authority of ICIC] Bank:

Base Bid Price Term of sale Minimum Mark up

72550 million 100%: Cosh hasis 5% on Bose Bid

Schedule for E-Auction:
Sr. No. Activity

1. |Submissionof Expression of Interest {"ECI")

Date & Time

Execution of Non-Disclosure Agreement
{"MDAT) (if not already executed with ICICI Bank)

3. |[Relemse of Offer Document along with
Preliminary Information Memerandum {“PIM™)

d. lAccesstodotoroom for due diligence

By February 27, 2026 latest by 06:00 P, M,

March 02, 2026 to March 17, 2026

5. [Submissionof Bid Form March 18, 2026 lotest by 100 PR

hMarch 19, 2026 From 11:30 A M. to 12:30 P.M. with
outo extension of five minutes till sole is completed

6. |Process of e-bidding

TERMS & CONDITIONS

1. The guction for the finoncial Assets is under *Swiss Chaollenge Method”, based on an existing offer in hand, wha
will have the right to match the highest bid. In case no bid is received which crasses the minimum mark up, Base
Bid will be designoted as the winning bid if it qualifies as per terms and conditions stipulated

2. The sole of oferesoid Finonciol Asset(s) is on "As is Where is Bosis", "As is Whot is Bosis”, ond "Without
Recourse Basis™.

3. The e-bidding process, if reqguired, will be conducted through Mis e=Procurement Technalogies Ltd [Auction
tiger] on the website of auction agency Le. https)ficicibank.auctiontiger.net os detalled aobove. The e-bidding
process shall be subject to terms & conditions contained in the offer document which will be mode available to
Parties post execution of MDA,

4. Bank reserves the right to withdraw the finoncial assets put out for soleftransfer ot any point of time.

For any further clarifications with regard to data reom, terms and conditions of the auction, kindly contact Mr.
Shubham Bansal (<91 79777 15165) and for submission of EQVBids, email ot shubhom. bansalS@icicl bank.in,
anshu. ji@icicibank.in or send by post to Mr. Shubham Bansal ot ICICI Bank Limited, NBCC Ploce, Bhishma
FPitamaoh Marg, Mew Delhi-= 110003,
ICICI Bank will not be responsiblefiable in case of non-receipt of EQI by ICICI Bank for the reasons beyond the
control of the Bank. Interested Porties are expected to take efforts tofind out the stotus of communication sent by
them ta [CIC] Bank to ensure their participotion in the auction process.
This notice ond contents hereaf are subject to any prevailing lows, rules and regulations of India.

SDy-
Date : February 25, 2026

Authorised Signatory

-.,E'_Iure: Dialhi ICICI Bank Limited __,..J"
&> |HINDUJA HOUSING FINANCE LIMITED R on

APPENDIX- 1W-A
[See proviso to rule B (6)]

BFJOILEA,

H Corporale Office al 167-169, 2nd Floor, Litlle Mound, Saidapel, Chennai -
HOUSING FIMNAMCE

BOD015S. E-madl : aucliongkindujabousinglinance.cam
AAM - AMIT EALUSHIK — 9587088333; ALM- ARUN MOHAN SHARMA - BEDDEREDDY; CLM - BRAJESH GUPTA - BEE11B9541

E-Aiuitian Sahs Natece 1or Sale of Frmiovable Assebs imdar the Secoriizalion and Recanstruction ol Finenceal Atsals and Enfarcemant al Securily iiterest
Act, 2002 (hereinalter rederredto 25 “the Act”) read with pravian to Aule 306) of e Securty Inerest {Entorcement) Aubes, 2002 (hereiralier referred to s
“the Rules”), Motice ks hereby given 1o the public in genesal and in particular to the Borrgwer(s) and Guaranions) that the below-descrbed immovabds
proparty morigaged/tharged 1o the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Howsing Finance
Limited {Sacurad Credilor} having #s Corparate Oifice at 167-169. Zrd Flgar, Litile Mount, Saidapet, Chennai - 60001 5.and ons of its Branch Otfices al
F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad - 201019 will be soid an “As is Where i3, “As is What is” and
"Whatever there 5™ basis an he dates menliamsd Dolow 1o fealizxion af e armount dua bo e Securad Creditor [Fam e borrowers and guaraniors, Tha

gake will e done by e Authorized ORicer through &-auction atform provided.atihe website:ittos:, waw. ankeauctions.com/',
INSFECTION DATE ; 28-Feb-26 | EMD LAST DATE : 02-Mar-26| E-AUCTION DATE : 05-Mar-26F BID INCREASE AMOUNT Rs. 10,000/~
(R DT UL B B BT PR AR TR ED T EA N Demand Motice Date & Amauwnt: 3-5ep-24 & Heserve Price Hs. 19,86,570/-

DLAUTM/UTTM ADDDDO0ET 1, Hs. 20,25,103/- s on 02-8ep-24  |Earnest Money Deposit (EMD} Rs, 1,098,657,

1. Hzr rfrﬂr:"‘ﬁ::'ll:‘.ﬂiuﬂ:tf?nu Tolal Dutstanding Re. 22 16, 085/- 5
Dezcription M Propery: Flat No TF-6 on Third Flaos, Plot Ho 23.24.25, and 26, area meazuring comprised inkhata Ne-01 178 Ehagra Ho-T8 Min,
Siutated atl Sudamapuri Cofony (Krishan Vatlka) Village Dunduhera Paragani Loni Ghazizbad,
Mode 01 Payment i- All payment hall be made by demand dratt in tavour o Hinduja Hewsing Finance Limited payable al Ghazialad or throogh RTGS/NEFT
apecial instructions Cawllon: Bedding in tse sl minwes seconds shoald be Gvedded by the bidders in thesr own inlenest. Medber Hindujs Housing
Fimance Limited mor e Service Provider will be responsihbe bor amy Rapses/Talkure (Inbernel failure, Power [ailure, e1c.) on the par of the bdderin such
cames. In order bo ward off such conlingen! siluation, bidders are reguesied o make all the nocessary arrangements’allemalives sich as back-up
porwer supply and whabever else required so thai they e able lo circumvand sach gituation and are able ko participate in the auction successbully,
TERMS & COMDITIONS OF OMLINE E- AUCTIOMN SALE: - 1. The Praperty is baing 5ok on "As is Where is", “As iz What is”, "Whalever there ig"
and Withoot Recourse™ basis. As such sale is without any kind of warrantias & indemnitias. 2. Particulars of the property/assets (viz. extem &
measurements specified in the E-Auction Sale Notice has been stated 1o the best of the information of the Secured Creditor and Sacured Creditar
shall not De answeraibe 1oF any eroor, mes-stalament of omission: Actual exiant & dimensions My tifies, 3. E-Aucton Sale flotice issued 0y the
secured Creditor is an iwitation fo the genesal pubdic b submmit theair blds and the s does not constitute and will not b4 deemead o canstitule any
aomelrmant or any representation an the parl of the Secured Craditar |nberested beddess and advised bo parusa the tifhe deads with the Sacured
Credifor and fo conduct own indaperdant enguinins,/due diligenca aboul the tith & prasen condition of the property/assets and claims/dusas
affecting the proparty before submission of hids. 4. Avgticn/bidding shall pnly be through "pnline efactronic mode” through tha websites;
auction@hindujatousingfinance. com and hitps:'wwaw. bankeauctions.com/’ Or Auction provided by the service provider G1 Indig PYT LTD, wha
shiall arrange & coordinate the entire process of avction throughthe e-auction platform. 5. The bdders may participate in é-avction for bidding from
iheir place of cholce. mermet confectsily shall have (o be answered by Dedder himsedl, sesured Crediterservice provider shall not be neld
resparsibletar the imtesnat conmectistly, sebyork prablems; own siystem crash, poaer [ailure gle. B. Fardetais_ help, precedune and onlirg Diddieg
an a-auctan prospective bidders may contact the Sarvice Pravider G INDMA PYT.LTD. GOSA, Add: C1 INDIA PYT.LTD. 3rd Floor, Plot Mo, 64
secior-44, Gurgaon, Haryana-122003, (Confact Person; Mithalesh Kumar, Phone No, 7080804466, Email: delhic@cTindia.com , Suppord
Mobite Number:-T291981124/1125/1126). 7. For parbicipating in the e-auction sale the intending bedders should register their name at
hitps:'www. bankeauctions.com)’ and auction@hindujahousingfinance. com well in advance and shal Qet the wser id and pazssword. Intending
Didders are advized b0 change onky the password immediziety upan recesding o from the sevice provider. 8. For parlicipating In g-auction,
intending bidders have to deposa a refundable Earnes! Money Ceposit (EMDE} e, 10% OF BESERVE FRICE (a5 menticnéd abawa) shall be payable
by intarested biddars throegh Demand DraIPNEFT/RTGS in faves of © Hinduja Hodsing Finance Limilsd, 8. Theintending Sidders shauld subma the
duly filbad in Bid Farm (foemad avaitable on kttps:Owees bankeauctions.com’ and austiong@hindujahausmgfinance, com along with the Damand
Draft remattanca towards EMT in a sealed covar addres sed tothe Authormed Officer at Hinduja Housing Finance Limited, F8, First Floar, Mahalaxmi
Metro Tower, Sectord, Vaishall, Ghaziabad - 201019, The sealed cover should be super scribed with "Bid for participating in E-Auction Sale in the
Loan Accolent Mumbsr (a8 mentiongd abawve) for the property {45 mentignéd above | 10. A‘-term:ww o the last date of submission of blds with
EMD, Authesized Oficer shall examing the bids received by i and comdinm the detaiks of the gualified iidders fwho have guated thair bids over and
abewe the resarvs price and pasdthe specified EMD wilh tha Secured Cradilar) to the service provider O Endia PYT LTD 1o enable herm Bealkaw anly
{hise bidders foparticipate in tha anling inter-se bidding’auction proceadings at the date and fime mantioned in E-Auction Sale Notice. 11. Inter-58
hidding amang tha qualified hidders shall start from tha highast bid quoted by the qualified bidders. During the process ofimter-52 bidding. there will
he unfimited extensbon of * 10" ménutes each, |, the end fime of &= awction shall be ariomaticaly extended by 10 Minuies each time if kid is made
withen 10 minues fram ihe [ast extension. 12, Bids once mads shall not be cancelled o withdrawn. Al bsds made from the uzer idgiven (o bidder
will e deermed bo have Deen made by him alone. 13. ||'|‘-:'|'|EUIE1E-'|!.' uponclosure of E-Aucthon proceedings. thehighest bidder shall contlim the final
armaum af bed quoted by lim by E-Kail kol 19 tse Autharized Oificer on his mailld and the Service Prosvider for galling declared as successhl
bidderin the E-Auclian Sale proceadings, 14. The successiul biddar skall immediataly g, on the same day cf not Btar than naxt working day, asihe
case may be. pay a deposi af twenty five per cent, of the amaunt of the sale price, which is inclusive of #arnast maney dapesited, i any, to the
Authorized Officer conducting the sabe, The balance amaunt of purchass price payable shall be on orbefare fifteenth cay of contirmation of sale of
the immavable property. 15 In case of default in payment of above stipufated amounts by the successful bidder/auction purchaser withén the
stipulated Hme, the sale will be cancelled and the amaunt already paid (ncluding EMD) will be forfeited and the property will be againput tosaie. 16,
A e roguaest of the sucoessiul bidder, the Authborksed e in bis absodule g eralaon may grant frther time inariting, Mo depositing the balance
al the bid amownt. 17. The Successiul Biddear shall pay applicable TOS (owl of Sale proceads) and submil TDS cerlificate to the Autharisad afficer.
18, Mumicipal/Panchayat Taxas, Electrictly dusas (if any) and any other aubhanties deas (if any) has to be paid by the successiul bicddar belore
issiance ofthe sale carfificate. Bids shall be made taking irto consideration of all the statuinry duss perizinng to the property. 19. 3ale Certilicaie
will be iszued by the Autharized Officer in favour of the successful bédder anfy upon deposi of entire purchase prce/Did amaunt and furnishing 1he
necessary proof in respect of payment of alf taxes/charges, 20, Apphcable legal charges for conveyance, stamp duty, registration charges and
aflbermoidental charges shall be bame by e aucton purchaser 21, T Authorized ol icer may postpone/cancel the E-Auction Sale proceedings
Withdaul assigring amy redson whalsoever In cage the E-Audban Sale schadubad s poslpanad Lo a later date bafoea 15 days Traem the sehadided date
of zala, it will b displayad onthe wabsite of the service pravider, 22, The decisian of tha Authorzad Officer is linal, binding and unquestionzhbs. 23,
Al bidders whio sishmited the bids, shall be daemed o have read and undarstopd the terms and conditions of the E-Apction Sale and ba baumd by
them. 24. For further getails ane quenies, please contact Authorized Oificer, CLM - Brajesh Gupta - 85871169541 at branch office at Hinduja
Housing Finance Limited, F8, First Flaor, Mahalaomi Metro Tower, Sector 4, Vaishall, Ghaziabad - 2010719 26, This is also 15 (Fiitean} days
Motice fo Ehe BorroerMior tpagon Guarantons of the above sadd lean accownt pursuant te rals 8{6} of Sﬁturi‘:y Interest (Enforcerment) Rubas 2002,
abpul hioddeng of auclion 2ale on the-above-moenticned dale/piace.

Place: Ghaziabad Dale : 25/02/2026.

Sd/- Authorised Officer - HINDUJA HOUSING FINANCE LIMITED

PUBLIC NOTICE

Branch office: ICICI Bank Limited Plot Mo, 23, Shol Tower, 3rd Floor,
ICICI Banlc| i 7onai ross, carol Bagh, New Deihi- 110005
The following bormmower(s) hos/have defoulted in the repayment of principol ond interest towords the Loan
facilitylies) availed from ICICI Bank. The Loan{s) has/hove been classified as Non-Performing Asset(s) (MPA).
A Motice wos issued to them under Section 1342 of the Securitisation and Re-construction of Finoncial Assets
ond Enforcement of Securty Interest Act, 2002, at their last known oddresses. However, It has not been served
and are therefore being notified by way of this Public Notice

r. | Name of the Borrower/ Co- Description of Secured | Dote of Notice sent/|  NPA
{No,) Borrower/ Guarantor’ {Loan Asset to be enforced {Outstanding as on| Daote
| Account Number) & Address | Date of Notice
L |M-’5. Rs Enterprise, Doya Property Bearing House/plot No.615, Rakba 24-01-2026 [06-12-
| Sharan Sfa Sh. Umesh 51.15 Sq. Mtrs & Covered Area 33.58 Sq. Mtrs, Rs. 2025
| Kumar, Represented By With Vide Sale Deed No.1977 Dated 67.34,820.B8/
| Proprietor Doya Shoran Afc  |03/06/2023 & Re-allotment Letter Memo
Mo-235805500675. House  |No. 0960 Doted 14/06/2023, Situated At Sector-
Mo.B-502, Dabua Colony, A.d|2, Urban Estote Hsvp Foridabad. Tehsil
iSl:hn:nnI. Faridobod, Haryano |Ballobhgarh, District Faridobad, Haryana,
| Faridobad - 121001 121002, Admeasuring An Area Of Rokbo 51,15
=q. Mirs & Covered Aren 33.58 5q. Mtrs, North;
as Fer Sale Deed, South: As Per Sale Deed, Eost:
| as Per Sale Deed, West As Per Sale Deed !
2. | Mf5. Doubaba Dairy, Manish, |Property Comprised Over Gata Mo.132/2, 19-01/20260 |11/1%
| Heera Lal, Viro Devi, Measuring Area- 0.3250 Hectore. With Vide _ Hs. 2025
Represented By Partners Sale Deed Dated 11/05/2017, Situated At Mouja | 2,05,63,469.74/-
Manish & Heera Lal, Afc No- |Bonkat, Tehsil Tundla, District Firozobod, Uttor
320005500238, Dheerpura  |Pradesh, 283204, Admeasuring an area of
Road, Villoge Bankat Tundla, |0.3250 HECTARE NORTH:AS PER SALE DEED
Firozabad, Uttar Pradesh SOUTH: AS PER SALE DEED EAST:AS PER SALE
Firozabod - 283204 DEED WEST: AS PER SALE DEED |
| 3- | Mfs. Sai Polymers, Reena Address — 1; Residential Plot Bearing Plot 18-08-2025. |31-05-
Kapoar, Mohit Mehrotra, Ms.  |Mo.34-c {corporation Mo.555 Cho/72) Part : Rs, 2022
Aar Kay Troders, Anju {thirty Four-c), Measuring Area 146.003 5q. | 4.70.35.019.99/-
Mehretra, Sonjoy Arora, Mitrs, Situoted At Moholla Singar Magar, Ward
Represented By Poriners Chitrogupt Magar, Lucknow Littar Pradesh,
kohit Mehrotro 2 Shivali Marth: House Me.33-c (552 Ka/333] Belangs To
Arorg, Afc Mo-083305500964, |Inder Singh S/fo Lote Sh, Jagot Singh, South:
(111-112, Aponto Arcade House No.35-c (555 Ka/337) Belongs To Sardar
Building, Shivpuri, Goutom Koram Singh 5o Lote Sh. Chude Singh East
Budhh Marg, Uttar Prodesh  |Howse No.34-c Part {555 Cha/72), West: Road
Lucknow 226001 16 Feet Wide, Address - 2: Residentiol House
Mo.55590/103, Measuring Areg 1500 5q, Feet Le,
139,405 5g. Mtrs, Situoted At Bohadurkhera,
Word Chitragupt Magar, Lucknow, Uttar
Pardesh, North: Irani Kothi, South: 15 Feet Wide
Road, East: House Sardar Tara Singh, West:
Howse Trilokinath Kopuriyas

These steps are being token for substituted service of Motice. The obove borrower's and/or guarantors (as
opplicoble) isfare advised to make the outstanding payment within 60 doys from the date of publishing this
Motice. Else, further steps will be token os per the provisions of the Securitisotion and Re-construction of
Financial Assets and Enforcement of Security Interest Act, 2002,

Date: February 25, 2026
I|n.,‘f_-’llnttclz.' Firozabod

Sincerely Authorised Officer,
For ICICI Bank Lid.

SMFG SMFG India Home Finance Co. Ltd.
G " h ﬂEh Etk. tf Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E),.Mumbai - 400051,
P e e Hhins Regd. Off. : Commerzone IT Park, Tower B, 1% Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN
POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix 1V) Rule 8(1)]
WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company [duly registered
with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial
Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling
upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days
from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the
borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property
and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.
SI.| Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No. [/ Guarantor(s) LAN (Immovable Property) Date & Amount Possession
. All the piece and parcel of the Property Measuring 86 Sq 10.11.2025
'1'_3‘:3};21832231;'617"4 Yards, Comprised In Kill No. 317/16, 318//2012, Situated|  Rs. 31,22,797.39 R
Clo. Nafe Singh’ At Mauja Garhi Bohar, Tehsil & District-Rohtak As Per| Thirty One Lakh Twenty
1. 9. Pir;ki Wio Jaiéev Sale Deed Bearing Wasika No. 7612 Dated 15-10-2009| Two Thousand Seven | 20.02.2026
3. Sure;h Béla Devi Recorded In The Name of Suresh Bala W/o. Nafe Singh. Hgndreq Ningty Seven &
Wio. Nafe Singh Bounded As Under:- East: Rasta, West: Plot Others, | Paise Thirty Nine Only) as
' North: House Shamsher, South: House Suresh Kumar. on 06.11.2025
All the piece and parcel of The Property House Measuring
Area 11 Marla 2 Sarsai, Comprised In Khewat No. 309,
Khatauni No. 630, To 632/1, Kitte 12 Rakba 57 Kanal 4 10.11.2025
Lan :- 611239511848340 Marla Ka 10335/1046831 Share Bakdar 11 Marla 2 Sarsai Rs. 9.66 763 '171_ (Rs. Nine
1. Rajesh Kumar, As Per Jamabandi of The Year 2019-2020, Situated At La;kr; Si,xty éix Thouéan q
2. | S/o.Kuldeep Singh Village Augandh, Tehsil And District Karnal, Recorded 23.02.2026
. . Seven Hundred Three &
2. Poonam, In The Name of Rajesh Kumar S/o. Kuldeep Singh, Paise Seventeen Only) as
C/o. Rajesh Kumar Vide Regd. Transfer Deed No. 3019 Dated 26-06-2024. on 06.11.2025
Bounded As:- East: 75 Ft House of Ranbir Singh, West: o
75 Ft House of Sanju, North: 41 Ft Land of Dinesh S/o.
Sube Singh, South: 41 Ft Road.
Lan :- 611239211547029 & All the piece anc.i.parcel of the Property Plgt Area Measuring
3 Marla 6 Sarsaii.e. 112 Sq. Yards, Comprised In Khewat No.
611239511580483 . 25.11.2025
1.Vinay Kumar 489 Khatauni No. 697, Khasra No. 7//20, Rakba 7 Kanal 1j Rs. 12,04,498.30/- (Rs.
S/o. Subhash Marla Ka 100/4077 Share Bakdar Rakba 3 Marla 6.5 Sarsai, Twelve Lakh Four
3. . . Jamabandi For The Year 2019-2020, Sitauted At Village 23.02.2026
2. Krishna Devi . L . Thousand Four Hundred
Sutana, Tehsil Matlauda, District Panipat, Recorded In The| , . . . .
W/o. Subhash . . . Ninety Eight & Paise Thirty
3. Subhash, Name of Krishna Devi W/o. Subhash, Vide Regd. Sale Deed Only) as on 18.11.2025
So. Ganga Ram No. 803 Dated 15-07-2021. Bqunded As:- East: Plot of Pala,
' West: Road, North: Not Mentioned, South: Road.
All the piece and parcel ofmroperty House Measuring
90 Sq Yards, Bearing New Property Id No. 1E212GE5 &
Lan :- 611239211572065 Property Id No. 105C17777U135, Comprised In Khewat 10.11.2025
1. Baljeet Singh, No. 2535, Khatauni No. 3879, Khasra No. 1555/1, Rakba| Rs. 13,97,823.75/- (Rs.
S/o. Sampuran Singh 4 Bighe 15 Biswa Ka 9/475 Bhag Bakdar 1 Biswa 16|  Thirteen Lakh Ninety
4, |2. Rajinder Kaur Biswasi, Situated At Shiv Colony, Within Mc Limits Of| Seven Thousand Eight | 23.02.2026
W/o. Baljeet Singh Karnal, Tehsil & District-Karnal As Per Sale Deed Bearing] Hundred Twenty Three &
3. Suraj Singh Wasika No. 10996 Dated 31-3-2023 Recorded In The| Paise Seventy Five Only)
S/o. Baljeet Singh Name of Rajender Kaur W/o. Baljeet Singh. Bounded As ason 06.11.2025
Under:- East: Rasta, West: Shop Other Owner, North:
House Other Owner, South: House Other Owner.
Lan :- 611239511338917 All the piece and parcel of the I-Droperty Shop Measuring
1. Puran Chand (Borrower) |40 Sq Yards, Property ld No. 162C1U93P31, Comprised
(Through Legal Heir Of In Khewat No. 1454 Min, Khatauni No. 2307, Khasra No.
Deceased Borrower) 13928/1515(6-12) Ka 1/264 Share Bakdar 10 Biswasi 19.09.2025
Mewa Devi (Legal Heir & |And Khewat No-575 Min, Khatauni No. 908, Khasra No.| Rs. 19,79,946.91/- (Rs.
Co-Borrower), 1514(5-17), Ka 1/390 Share Bakdar 6 Biswasi, Total] Nineteen Lakh Seventy
5.1 W/o.Puran Chand Area In Every Two Khewat 16 Biswasi l.e. 40 Sq Yards, Nine Thousand Nine 23.02.2026
2. Anushka (Minor) Jamabandi For The Year 2019-20, Situated At Shivajif Hundred Forty Six & Paise
(Through Natural Guardian | Colony, Within Mc Limits of Tehsil & District-Karnal As Per| Ninety One Only) as on
Mewa Devi) D/o. Puran Chand | Transfer Deed Bearing Wasika No-3329 Dated 7-7-2022 10.09.2025
3. Priyanshu (Minor)(Through | Recorded In The Name of Puran Chand S/o. Lillu Ram.
Natural Guardian Mewa Bounded As Under:- East: Road, West: Property Rajesh
Devi) S/o0. Puran Chand Kumar, North: Rasta, South: Other Owner.
All the piece and parcel of the Property Measuring Area
98.63 Sq. Yards, Property Id No. 1G8696T6, Comprised
In (1) Khewat No. 1298, Khasra No. 5286 (9-3) Rakba 9
Bighe 3 Biswe Ka 5/732 Share Rakba 1 Biswa 5 Biswansi, 10.11.2025
Lan :- 611438011812815 And (2) Khewat No. 1299, Khasra No. 5287/1 (3-0) Rakba| Rs. 10,78,002.62/- (Rs.
6 1. Dipanshu Charanjeet, 3 Bighe Ka 7/600 Share Bakdar Rakba 14 Biswansi, Total| Ten Lakh Seventy Eight 93.02.2026
“| Slo.Charanjeet Rakba 1 Biswa 19 Biswansi, Situated At Patti Insar Aabadi|f Thousand Two & Paise o
2. Sonali, C/o. Dipanshu Wadhawa Ram Colony Panipat , Recorded In The Name|  Sixty Two Only) as on
Of Smt. Sonali W/O Dipanshu, Vide Regd. Sale Deed No. 06.11.2025
8424 Dated 04-09-2024. Bounded As Under:- East:
Road, West: House of Raj Singh, North: House of Sunil
Kumar, South: House of Pawan Kumar.
Place : Rohtak / Karnal / Panipat, Haryana Authorized Offi?:g/r-,
Date : 20.02.2026 / 23.02.2026 SMFG INDIA HOME FINANCE CO. LTD.

“"IMIPORTANT™

VVhilst care is taken prior to acceptance of advertising
copYy, it is Nnot possible to verify its contents. The Indian
Express (P) Limited cannot be held responssible for such
contents, Nnor for any loss or damage incurred as a
result of transactions with companies, associations or
iNndividuals advertising in its nevwspapers or Publications.

absence.

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

PUNJAB

o
1

600/1, University Road, Near Hanuman Setu Mandir, Lucknow-226007
SUMMONS FOR FILING OF REPLY & APPEARANCE BY PUBLICATION

OA No. 547 OF 2025 Date: 19/01/2026

& SIND BANK
Vis

SMT. LEELA TYAGI PROPRIETOR OF M/S K P HEALTH FOODS & ORS.
SMT. LEELA TYAGI (BORROWER) W/O SH. VIRESH PROPRIETOR OF M/S K P
HEALTH FOODS AT: PLOT NO.251, VILLAGE MORTI, GHAZIABAD, U.P.-201003,
ALSO AT: KHASRA NO.550, CHIDDA LAL HOUSE, MORTI RAJAPUR, RAJ NAGAR
EXTN, GHAZIABAD, U.P.-201003, ALSO AT: 56/10, RAM GARHI, LAL QUARTER,
LABOUR COLONY, GHAZIABAD, U.P.-201001
In the above noted Application, you are required to file reply in Paper Book form in Two Sets along
with documents and affidavits (if any), personally or through your duly authorized agent or legal
practitioner in this Tribunal, after serving copy of the same on the Applicant or his counsel/duly
authorized agent after publication of the summons, and thereafter to appear before the Tribunal
on 11/03/2026 at 10:30A.M. failing which the application shall be heard and decided in your

DEBTS RECOVERY TRIBUNAL LUCKNOW

Registrar

(Under Reqgulation 6 of the Insolvency and Bankruptcy Board of India
({Insolvency Resclution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

FORM A
PUBLIC ANNOUNCEMENT

CPR CAPITAL SERVICES LIMITED

A Name al corporate dehibor

GFA Capilal Services Limided

2. |Date of incorparatson of corparate debtor

26,05, 1885

HER | Auharily ndar which corparata debtar is
incOrpoiied | registaned

ROC Haryana

4. (Comaorate Idertity Mo. ¢ Limited Lizbility
Wentdication No [ Comporale Dabiod

LIT4890HR1005PLC041 854

| (5 |Address of the registered office znd
|oringipal affice (f anyy of comorale Galiod

Tower C-2022, Fedwond Hesidency, Seq
TH, HLER, Fardalad, Margana

12100

| |R Inspivency chenmencement date in respact
of corporats debbo

7. |Extimated date of clasure of inspivency
rasoiIioN Procass

18,02, 2026 (Drder uplpaded on MCLT on
002 2028, howewer it gasne inla

knowigdge of IRP on 2408 2006)
TB.08, 2028 { 18D days from 1902 2F26)

B, |Wameand registralion mumber af the
msalvency professional acting as imesm
{resplitan professional

Mr Sanjey Mohra

Registration Mo: [BELIPA-001/1P-P-
O1818/2019 -2020,12784

d. |Address and e-mall of the intarim
respdution professtonal, as reglgtenad with
11 B

Add.: 2-11, Thed Fhoor, Gesatanja® Enciave,
Opp Aurbiindo Caollege, Maw-Dathi - 210047
Email; sanjay.mehrabdagmail. com

10, |Acdress and e-mail 1o be-used for
{Cormgspondunce with e irerim resolition

add,” Upper Gronnd Flooe 4-394, Delence
Calany, Mew De®i - 110024

(b Oetalls ot authanzeo representatives are
Available at

‘professional Process Email 10:
| cirp.cprocapitab@amall.com
11, |La=t date for subsmission of claims 13.03.2026
12, |Clazses ol crediors, il amy, mder claess N4
by of sub-section {64 af sechan 21,
|ascarialned by the Interim sasolution
rolessicngl
| |13, |Hames of nsalvency Professionats T
dlefilified Lo act &% Authorsed
|Representative of crodilors m a-class
{{ Three names far sach class)
[ 114, |(a) Relevard Forms and Whabdink:

hitpas/ibbe pavin/enhome/ dow néagds

| Hotice ks hereby given that the National Company Law Tribunal, Chardigarly Bench, Court-ll, has
| ordered the commencement of a Corporate Inselvency Resalution Process of the CPR Capital
| Services Limibed on 19.02 2036 (howeyer, £ came into knowledge of IRP on 24 02, 2026)

| The crediors of CPR Capital Services Limited ara herebiy caled vpon to submit thair claims with
| proof on or befpre 71033026 to fhe interim resolution professianal & the address mentioned
| againsd anbry No, 10, Tha financial credibars shall submif thair cizims with preaf by alecirnic means
| only. All ather crediors may submi the claims with proot in parson, by postar by electransc maans.

| The subméssion of pront of chains should be made Inaccaorgance with Chapter IV of the Insolvency
{ and Bankrugtey Board of Indiz (Bsalvency Reschution Process for Corporate Persons) Regulations,
| 2016, The propd of cidims &= fo be submited by way of follkewing speciied fooms along with

documentary pract in support of their cizims,

| Operatonal Greditors
| Submisson of Takse of misleading prooafs af ciam shall attract penallies,

| Date: 25/02/2026
. Place; New Delhi

Farm B- For claims by Dperational Creditors (except Warkmen and Employees); Foom G- For claims
by Financial Credaoes, Form Ca- Forclaims by Financial Creditors in a class as aforesald, Form D-
For claims by Warkmen and Employees, Forrm E- For ciaims by Authorzed Representative of
| Workmen-and Empaayees, Form F- For claims by Craditors other than Financia Creditors: and

Imterim Rezolufion Professional

(BB PR, TP-P-D BT 82000 -2030,1 2784
CPR Capltal Services Limited

Process Email 1D: cirp.epreapilal @gmail.com

Sd/-
Sanjay Mehra

@

Under action 13 (2

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floos, Tower A, Peninsula Business Park, Ganpatrao
TAT Kadam Marg, Lower Parel, Mumbal-400013 CIN No. L65390MH1931PLC0B0ST

DEMAND NOTICE

ofthe Secuntisafion and Reconstruckion of Financial Assels and Enforcement of dacutty

02 1At red with R 3 of the Securty nterest (Enforcement Rules, 2002 [ Fules

Wheraas the undarsigned being the Authorisad Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13
(12) read with Rule 3 of the Rules already izsued defailed Demand Notice dated below
under Section 13{2) of the Act, calling upon the Borrower{s)/Co-
Borrower{s)Guarantor(s) (all singularly or together referred o “Obligors’)/Legal
Heir{z}/Legal Reprasentafiveis) listad hareunder, to pay the amount mentioned in the
respective Demand Notice, within 60 days from the date of the respeciive Notice, asper
delads given below, Copies of the sad Notices are served by Registered Post A D, and
arg available with the undersigned, and the said Obligor(siLegal Heirs)Legal
Kepresentative(s), may, if thay so desire, collect the respective copy from the
undersigned on any working day during normal office hours
in connection with the above, Nobce ks hereby given, once again, 1o the said Obligor(s)
iLagal Heir(s)Legal Representative(=) to pay to TCHFL, within 60 days from the date of
the respectrve Molice's, the amount indicated herein befow against their respective
names, togather with further interest as delalled below from the raspectve dates
mantioned betow in column (d) till the data of payment and [ or realisation, read with the
loan agreament and oter documentsiwritings, if any, exacutad by the said Obligons).
&3 security for due repayment of the koan, the following Secured Asset{s) have been
mortgaged to TCHFL by the said Obligor(s) respectively.

Kumar Sio Late Mr. Tara
Chand [Co-Borrower) &
Mrs. Pooja Clo Kuldeep
Singh (Co-Borrower)
{Co-Borrower)

Loan Hamse of Obfigonisi'Legal | Tatal Quistanding Bue Date of Demand
Aecount Mo, | HeinlsHLegal Representativels) Ris. a5 on below Dabes Motice & NPA Dale
TCHHLOTO | Mr. Kuldeep Kumar Ag on 170212026, an 17-02-2026
300010015 | (Borrower] & amount of Rs, 22,68 877!- &

9768 & |Late Mr. Tara Chand [Rupees Twenty Two Lakh | D3.02.2026

TCHINDTD | Slo- Mr. Jhuttar Singh Sixty Eight Thousand Eight
300010016 | Through his all legal Hundred Seventy Seven

4743 |heirs & Mr. Sachin Only} is due and payable

by yvou under the loan

account TCHHLOTO3000
100159768 and an amount

of Rs. 90,658- (Rupees

Mimaty Thousand Six

Hundred Fifty Eighl Only] is
due and payahle under the
loan account no TCHINDT

| 03000100163713 by you ie.

totaling to Rs. 23,50,535-
(Rigpees Twenty Thraa Lakh
Fifty Nina Thaousand Five
Hundred Thirty Frve Cindy)

Description of the Secured Assets | Immovable Properties [ Mortgaged Properties:
All Piece & Parcals Of A Resadential House obd No. 1/8-7, Prasent No. 9, area measuring
B0 Sqr. Yard. Or 6.89 5q Mtr. Consisting of Khasra No, 521711, Situated at Gali No. 3,
Mohanpuri, Meerut, Uttar Pradesh, with all common amenities mentioned in Sale
Deed. Boundaries: East- 18 Fesl! Gali B Feet Wide, West- 13 FeetiHouss OF Advocate
Bzizanpal Hall of Lokesh Chand Sharma, North- 40 FeetHouse O Raju Band Wale,
South-40 FeetMouse Of Tarachand Ji,

TCHHLO35
000010031
BETT &
TCHHF035
000010031
8982

Late Mr. Jitender Vierma
Sio Mr. Girish Kumar
Verma Through his all
legal heirs (Borrower) &
Mrs. Shashi Bala
(Co-Borrowr)

Az an 170212026, an
amount of Rs, 44,21 202/-
{Rupees Forty Four Lakh
Twenky One Thousand Two
Hundred Twe Only) is due
and payabte by you under
the toan account TCHHLO
5000010031887 and an
amount of Rs, 11,52,481/-

| [Rupees Eleven Lakh Fifty

Twio Thousand Four Hundred
Eighty One Only) is due and
payabie under the loan
account no TCHHFO3S00
00100318982 by you Le.
totaling to Rs. 55,73,683/-
[Rupees Fitty Five Lakh
Sevanly Thres Thousand Slx
Hundred Eighty Three Only)

17-02-2026
&
01.02.2026

Sale Dead,

Description of the Secured Assets | Immovable Properties / Mortgaged Properties:
All that Piece & Parcels of Residential Second Floor (With Roof Right) Having Coverad
Arga 120 Sq. Mir. Built on Plot Mo, 13, Situated inthe residential Group Housing Comples at
Cifficar City-2, Ray Nagar Extansion NH-58 'la'l!ra.g; Moor Nagar Pargana Loni, Tehsil &
District- Ghaziabad Uttar Pradesh - 201017, wit

all common amenities mentioned in

*with further interest, addtional Inferest 2l the rale as more particularly stated in
respective Damand Notices dated mentioned above, incidental expenses, costs,
charges efc incurred fill the date of payment andior realization. If the sad Obfigor|z)
shall fzil o make payment to TCHFL as aforesaid, then TCHFL shall proceed against
the above Secured Asset{s) Immovable Property(ies) under Seclion 13(4) of the said
Act and the applicable Rules entirely at the risk of the said Obligor{s)/Legal Hair(s)/
Lega! Representalive(s) as to the costs and consequences,
The said Obligor(s)/Legal Heir(s)'Legal Representative(s) are prohibited under the
said Act o transfer the aforesasd Securad Asset(s)Immavable Properly(ies), whether
by wiay of sale, lsase or ctherwise without the prior watten consaent of TCHFL, Any
person who confravenes or abets contravention of the pravisions of the Act or Rules

We therefore recommend that readers make : g § sl i
Nnecessary inquiries before sending any monies or made theraunder shall be iable for imprisonment andfor penalty as provided under
entering iNto any agreements with advertisers or Eeﬁ._r_l - i . =
otherwise acting on an advertisement in any manner DATE :- 25-02-2026, 8d/- Authorized Officer
whatsoever. PLACE :- DELHI For TATA CAPITAL HOUSING FINANCE LIMITED
epaper.fmanmaiexpres&.-cnn‘. & New Delhi o® ©




Ololtl

25 THE, 2026| 1 9

working days fromthe date of the chosure of the 5508
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ERUDO&RE
CAPITAL

The Bogrd of Disectors of the Company at s meeting held on February 23, 2026 has approved the Basis of Allocation of Equity Shares as approved by the Desionated Stock Exchanga
viz, BSE and has authorized the corporate action forissee of the Equity Shares to various successul apphcants

The CAN-cum-aBotment advices and/or notices will be forwarded to tha email 1d"s and address of the Applicants as reqistered with the depositaries / as filled in the application farm on
or bafore February 23, 2026. Further, the instructions to Self Certified Syndicate Banks for unblocking the amount has been processed on February 23, 2026, In case the sama s not
received within 10 days, invastors may confact at the address given below, Tha Equity Shares allocated to successful applicants are being cradited to their beneficiary accounts subject
to validation of the account defaiis with the depositories concemad. The Company is taking steps to get the Equity Shares admitted for trading on tha BSE SME péatform within theee

INVESTORS PLEASE NOTE

The details of the allotment made would also be hosted on the website of the Registrar to the |ssue MAS SERVICES LIMITED at www.masserv.com. Al future correspondence in
this regard may kindly be addressed 1o the Registrarto the Isswe qguoting full name of the First'Sola applicants, serial number of the Application Form, number of shares applied for
and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below

REGISTRAR TO THE ISSUE

Sbracss

COMPANY SECRETARY & COMPLIANCE OFFICER

F:.

WRLHEITES

ERUDORE CAPITAL PRIVATE LIMITED
CIN: UG4990MH2024PTC430828
Address: Office Mo, 304, Third Floor, Morya Grand,

Veara Dresal Industrial Estate Road, Andhan West,
Andheri, Mumbai, Maharashira, Indiz, 400053

Contact Person: Payal Saurabh Parikh / Atik Gandhi
Conlact Number: +91 74001 76215
E-mail: info@arudorecapital com
Investor Grievance E-mail;
investor@erudorecapial.com
Website: www erudorecapital.com
SEBI Regiztration Number: INMDODOT 3280

MAS SERVICES LIMITED
CIN: U748990L 1973PLCDOGIS0
Address: T-34, 2nd Floor, Ckhea Industrial Area,
Phase-Il, New Delis, India, 110020
Contact Person; N.C. Pal
Contact Number: 011-26387281
E-mail: ipoi@masseri.oom
Investor Grievance E-Mail:
investorEmasserv.com
Website: www massery.com
SEBI Registration No.: INECOO000049

M/s. Rezhma Samir Pange

Contact Number: + 91 8175881666
E-mail: info@@yashie).com
Websile: www. yashhte].com

Investors can comfact our Company Sécretary &
Compiance Officer, fte [ ead Manager or the Registar
Io the-fssoe, i case of ame pre-s5uwe or pasi-ssue
related problems, such as non-receipd of Lelters of
Allotment, nan-cregit of alofled Equily Shares in the
respective beneficiary account, non-receipd of refumd
orders and mon-receipt of funds by electronic mods
efc. For aif issue refated guenes and for redressal of
Compiainis, mvestors may also wnte fo e L,

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS
PROSPECTS OF YASHHTEJ INDUSTRIES (INDHA) LIMITED.

FOR YASHHTEJ INDUSTRIES (INDIA) LIMITED
s0/-

Reshma Samir Pange

Company Secretary and Compliance Officer

Date: February 23, 2026
Place: Latur

The Prospectus 15 avallable on the website of SEBI at www.sebl.gov.in; the website of Slock Exchange at https:/fwww.bseindia.com/, the website of Lead Manager al
www_erudorecapital.com and the website of the Issuer Company at www.yashhiej.com. Investor shouold note that invesiment in eguity shares involves a high degree of risk and
for details relating to such risk, please see the saction titied *Risk Factors” baginning onthe page no 25 of the Prospectus.

The Equity Shares have not béen and will not be registered under the L1.5. Securities Actof 1933, asamended (the "U. 5. Securities Act™), and may not be offered or Sold within the
United States except pursuant o an exemgption from, or In a transaction not subject to, the registration reguirements of the Securities Act and applicable state securities laws.
Accordingly, the Equity Shares are being offered and sold only (i) to pérsons in the United States that are “qualred instmstional buyers™ (as defined in Hule 1444 under the L5
Securnties Actyin transactions exempt from or not subject to the registration requirements of the U5, Securities Actin reliance on Rule 1444, and (i} outside the United States in
*offshore fransactions” (as defined in Regulations) in reliance on Regulation S under the U8, Securities Act and the applicable laws of the jurisdiction where those offers and sales
OCCUr,

Wota: All capitalized terms used and not defined herein shall have same meanings assigned to them in the Prospectus.
Disclaimer Clause of BSE: itis to ba distinctly understond that the permission given by BSE Limited ("BSE") should not in any way be deemed or constrised that the contents of the

Prospectus or the price &t which the equity shares are offered has been cleared, solicited or approved by BSE, nor does it certity the corraciness, accuracy or compleleness of any
of the contents of the Prospectus, The imvestors are advised to réfer to the Prospactus forthe full ted of the Disclaimer clause pertaining to BSE™,
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS 18 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR
INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

(Please sean his T Code
I view the Notice)

SPECIALITY MEDICINES LIMITED

Corporate Identity Number: UB5300GJ2021PLC120022

(ur Company was originally incorporated as “Speciality Medicines Private Limited” as a Private Limited Company, under the provisions of the Companies Act. 2013 vide
Cartificate of Incorporation dated February 05, 2021, issued by the Registrar of Companies, Central Registration Centre. Later on, persuant io a special resolution passed by
cur Shareholders in the Extra-Ordinary General Meaeting held on April 04, 2024, our Company was converted fram a private limited company to pubbic kmited company and
consequently, the name of our Company was changed from “Speciality Medicines Private Limited” to *Speciality Medicines Limited™ and a fresh cerfificate of incorporation
dated June 25, 2024 was issued 1o our Company by the Registrar of Companies, Central Registration Centre, The Corporate Identification Number of our Company is
UE5300GJ2021PLC120022. For details of change in registered office of our Company, please reler 1o chapter litked “History and Corporate Structure” beginning on page 178
ofthis Draft Bed Herring Prospecius.

Registered and Corporate office: 913, One World West, 5. No. 396, FP 119, Village- Vejalpur, Ahmedabad - 380051, Gujarat, India
Tel: 022 4604 5344 E-mail: investors gnevancesaospeciaiibmedicing.com; Website: www spacialifymedicing com;
Contact Person: Anita Kumawat, Company Secretary and Compliance Officer

NOTICE TO INVESTORS ("NOTICE")

INITIAL PUBLIC ISSUE OF UPTO 23,50,000 EQUITY SHARES OF FACE VALUE OF < 10/- EACH OF SPECIALITY MEDICINES LIMITED
(“SML" OR THE “COMPANY" OR THE “ISSUER”) FOR CASH AT A PRICE OF T [+]/- PER EQUITY SHARE INCLUDING A SHARE
PREMIUM OF ¥ [+]/- PER EQUITY SHARE (THE “ISSUE PRICE") AGGREGATING TO ¥ []LAKHS (“THE ISSUE"), OF WHICH [+]
EQUITY SHARES OF FACE VALUE OF T 10/- EACH FOR CASH AT A PRICE OF ¥ [+]/- PER EQUITY SHARE INCLUDING A SHARE
PREMIUM OF 2 [+]/- PER EQUITY SHARE AGGREGATING TO ¥ [+] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET
MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION
PORTION LE. NET ISSUE OF [+] EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH AT A PRICE OF ¥ [+]/- PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF < [+]/- PER EQUITY SHARE AGGREGATING TO ¥ [+] LAKHS 15 HEREIN AFTER REFERRED TO AS
THE “NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [=]% AND [+]%, RESPECTIVELY, OF THE POST ISSUE PAID
UP EQUITY SHARE CAPITAL OF DUR COMPANY. THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10/- EACH.

With reference fo the Draft Red Herring Prospectus dated September 29, 2025 filed with stock exchange, the Potential bidders may note the folowing:

a) Parth Goyaniand Sumit Goyani Promoters of our company has undertaken a transfer of Equity Shares by way of sale ("Transfer”), infavour of Yash Hitesh Pated
as defailed below:;

Date of Name of Name of Declaration whether Transteree/Acquirer| Mature of Mumber of Equity | Transfer Price per
Transaction/ Transteror Transferee/ |connected with our Company, Promolers, Transfer Shares Equity Shares (in T)
Transier Acquirer/Allottee | Promoler Group, Direclors, Key Managerial Transferred
Personnel/Senior Management, Subsidiaries,
Group Companies and their respective
directors and key managerial personnel
" secondary
February 2.3, 2026 | Parth Goyani | Yash Hitesh Patel Mone tansaction (alé) 1.00.000 58.00
aacondary
February 23, 2026 | Sumit Goyani| Yash Hitesh Patel Mane transaction {sale) 1.00.000 58.00

b) Details of the sharehalding of Parth Goyani, Sumit Goyani and Yash Hitesh Patel in the Company, prior toand subsequent to the Transfer, are setforth below:

8. No. Name Pre-Transier Shareholding Post-Transfer Shareholding
Mo. of Equily Percentage of pre-issue share No. of Equity Parceniage of pre-lssue share
Shares capital of the Company (%) Shares capital of the Company (%)
1. Parth Goyani 10.55.250 | 30.38% 18.55,250.00 26.83%
2. Sumit Goyani 19,15,250 29.76% 18,15,250.00 28.21%
i Yash Hitesh Patel il Ml 2.00.000 311%
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
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UNISTONE CAPITAL PRIVATE LIMITED
A/ 305, Dynasty Business Park, Andheri-Kurla Road,
Andheri East, Mumbai - 400 059, Maharashira, India.
Tel. No.: +91 224 604 EelEai Email: mb@unistonecapital.com

SKYLINE FINANCIAL SERVICES PRIVATE LIMITED
D-1534, 1st Foor, Phase-1, Okhia Industrial Area, Delhi = 110 020, India.
Telephone: 011 4045019397

Fax: 011 26812683; Email Id: ipo@skylinerta,com

Investors Grievance Id: grievancesi@skylineria.com

Website: www.skylinerta.com
Contact Person: Anuj Rana

Website: www.unmtcrnﬂﬂa_Ltai.l:nm
Contact Person: Brijesh Parekh
SEBI Regn. No. INMOOODD12449 SEBI Registration Number: INRODODD3241
CIN: UG5999MH2019PTC 330850 CIN: U74899DL1995PTCO71324

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP

For SPECIALITY MEDICINES LIMITED
On behall of the Board of Directors
Sd/-
Place: Mumbai Anita Kumawat
Date: February 24, 2026 Company Secretary and Compliance Officer

SPECIALITY MEDICINES LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to undertake an initial
pubfic offer of its Equity  Shares and has filed the DRHP applicable statutory and regulatory requirements with SEBI and tha Stock Exchange. The DRHP shall be
available on the website of the Company at www. specialitymedicine com.in, the website of the Stock Exchange at Stock Exchange i.e. www.bseindia.com,
respectively, and websites of the BRLMs, i.e.. www.unistonecapital.com, Unistone Capital Private Limited. Any potential investor should note that investment in
equity shares involves a high degree of risk and for details relating to such risk, please sea the section entifled “Risk Factors™ of the DRHP on page 25. Potential
investors should not rely on the DRHP for making any investment dacision.

The Equity Shares offered In the Offer have not been and will not be registered under the U.5. Securities Act or any state securities laws in the United States, and
unless so registered, may not be offered or sold within the United States, except pursuant to an exemption fram, or in a transaction not subject to, the registration
requirements of the U.5. Securities Act and in accordance with any applicable U.5. state securities laws. Accordingly, the Equity Shares are being offered and sold
outside the United States in 'offshore transactions' in reliance on Reguiation S underthe U.S. Securities Act and the applicable laws of the jurisdictions where such
offers and sales are made.
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